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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO.653/2024

IN THE MATTER OF:

Yasser Farooq Khan. .... Applicant
Vs.

Union Territory of Jammu

& Kashmir & Ors ...Respondent

WRITTEN  STATEMENTS/REPLY ON  BEHALF OF
RESPONDENT NO. 15 AGAINST ORIGINAL APPLICATION
UNDER APPLICATION UNDER SECTION 18, CLAUSE ONE,
READ WITH SECTION 14, 15 OF NATIONAL GREEN
TRIBUNAL ACT 2010

MOST RESPECTFULLY SHOWETH:

PREMINILARY SUBMISSIONS:

1. That the purported application made under section 14 & 15 r/w
18(1) of National Green Tribunal Act, 2010 (hereinafter referred to
as ‘the Act’), is beyond the scheme and purpose of the act as no
substantial question relating to environment is set out in the
application by the Applicant, the reliefs sought are not in

accordance with section 15 of the Act. The Applicant has failed to
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specify any actual environment harm or damage in its application

or through the evidence.

2. That the purported application and accusations made therein against
the Respondent No.15 wrongly mentioned as non appﬁcant no.15
(therefore, hereinafter mentioned as Respondent No.15 is bereft of
any cause, facts and evidence. No particular/ specific harm or
damage is shown to have been caused to the environment. The
Annexure A-1 from pages 25 to 36 is the only evidence in the
form of colour print outs of Google Satellite which are neither date
stamped, nor place marked and therefore does not comprise as
evidence under the law. The Annexure also does not specify any
location or whether the locations marked on Google Satellite

photographs belong to Hot Mix Plant of the Respondent No.15.

3. The Applicant has also failed to provide any authenticity regarding
the Annexure A-1 as filed by him with the Original Application, it
is pertinent to mentioned herein that Applicant has also failed to
file certificate under section 65-B of the Indian Evidence Act, 1872
along with the Original Application therefore the computer
generated documents and other digitally generated documents are
not admissible in the said proceedings as evidence. The Applicant

has failed to provide any information as to the number, location or
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category of the environment, school, education institutions etc.
which are alleged to have been affected by the Hot Mix Plant
belonging to the Respondent no. 15. The application is bereft of

any particulars.

4. That there is no cause of action against the Respondent no. 15. The

purported case of the Applicant is, inter alia, is that the Hot Mix

Plant belonging to Respondent No. 15 is causing environmental

damages to public health at large and anticipation that there has

been violation of law. No case has been made out for any actual

damage caused to the environment or that the Hot Mix Plant

i belonging to Respondent No.15 has caused any detrimental effect
towards the health of public at large, education institutions or

environment, whatsoever.

- 5. The prayer made by the Applicant in the purported application is
[ beyond the scope and scheme of section 15 of the National Green

Tribunal Act, 2010 wherein the act provides:
“15. Relief, compensation and restitution.—
(1) The Tribunal may, by an order, provide,—

(a) relief and compensation to the victims of pollution and

other environmental damage arising under the enactments
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specified in the Schedule I (including accident occurring

while handling any hazardous substance);
(b) for restitution of property damaged;

(c) for restitution of the enviromment for such area or

areas, as the Tribunal may think fit.”

6. That it is pertinent to mention herein that the Applicant under
his mala fide intentions has filled filed illegally and unlawfully
attained copies of Consent to Order granted in favour of the
Respondent No.16. It is submitted that the as the Consent to
Orders, being confidential documents, are accessible only to
the officials of Pollution Control Committee, Jammu or
Pollution Control Board, Jammu and to the concerned person

in whose favour Consent to Order has been granted.

It would not be out of place to mention that the Applicant has
not mentioned as to how filed uncertified or unstamped

confidential documents.

PARA WISE REPLY TO ORIGINAL APPLICATION.

1. The contents of Para No. 1 of Original Application needs no reply

as the same is matter of record.
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The contents of Para No. 2 of Original Application needs no reply

as the same is matter of record.

PARAWISE REPLY TO FACTS OF THE CASE:

That the contents of para 3.1 point is false, fabricated wrong and
specifically denied. It is wrong and specifically denied that the
Applicant is a legal luminary, practising advocate at High Court
of Jammu and Kashmir and Ladakh, and is a resident of village
space Drogian Buffliaz, Tehsil Surankote, District Poonch. It is
wrong and specifically denied that the Applicant is also a social
activist and is interested in protection of environment, which is
being adversely affected by the operations of illegally established
Stone Crusher Plant and Hot Mixing Plants, at District Poonch,
which are operating in violation of essential environmental
norms, thereby infringing the rights of the Applicant to enjoy a
clean and healthy environment as envisaged under article 21 of
the Constitution of India. It is submitted that the Applicant herein
has failed to produce any proof of identification and any other
document in support of his claim that he is the fact that he is an
advocate practising at High Court of Jammu and Kashmir,
Ladakh. It is further submitted that the Applicant has failed to

provide any document other than colour Screen Shots of Google
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earth as to how the functioning of Hot Mix Plant of the
Respondent No 15 is operating in \}iolation of essential
environmental norms causing grave damage to both land and
water, including residential area and education institutions. It is
further submitted that the Applicant has also failed to produce any
relevant document ér report etc., whatsoever, as to how the Hot
Mix Plant belonging to Respondent No.15 is infringing the rights
of the Applicant to enjoy environment and envisaged under
Article 21 Constitution of India.

That the contents of para 3.2 of the Original Application needs
no reply as the same as matter of record. |

That the contents of para 3.3. of Original Application are false
fabricated wrong and specifically denied. It is specifically denied
that it is relevant to note the Stone Crusher Plant and Hot Mixed
Plants have been established and are being Operated by Non-
Applicant number 6 to 18, in blatant violation of environmental
norms, in as much as, the units have been established and are
operating a joining to residential area which is less than 500 m,
educational institutions, water, body and agricultural land. It is

wrong and specifically denied that the relevant details of Stone

Crusher Plant and hot mixed plant (Non-Applicant n0.06 to 18),
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indicating violation of environmental norms and Non-compliance

of critical criteria for grant of Consent To Operate (CTO) inter

alia stated as under:

a.

The contents of Point No. a of Sub-Para 3.3. of Para No. 3
of Original Application needs no reply at it as it does not

pertain to replying Respondent No.15.

The contents of Point No. b of Sub-Para 3.3. of Para No. 3
of Original Application needs no reply at it as it does not

pertain to replying Respondent No.15.

The contents of Point No. ¢ of Sub-Para 3.3. of Para No. 3
of Original Application needs no reply at it as it does not

pertain to replying Respondent No.15.

The contents of Point No. d of Sub-Para 3.3. of Para No. 3
of Original Application needs no reply at it as it does not

pertain to replying Respondent No.15.

The contents of Point No. e of Sub-Para 3.3. of Para No. 3
of Original Application needs no reply at it as it does not

pertain to replying Respondent No.15.
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The contents of Point No. f of Sub-Para 3.3. of Para No©. 3
of Original Application needs no reply at it as it does not

pertain to replying Respondent No.15.

The contents of Point No. g of Sub-Para 3.3. of Para No. 3
of Original Application needs no reply at it as it does not

pertain to replying Respondent No.15.

The contents of Point No. h of Sub-Para 3.3. of Para No. 3
of Original Application is false, fabricated wrong and
hence denied in toto. It is submitted in this regard that the
applicant has not only produced inaccurate, fabricated and
falsified facts before this Hon’ble Tribunal but has also
failed to fprovide any accurate information and document in
support of his allegations against the replying Respondent

No.15.
It is submitted that the accurate information is as under:

As per certificate Vide No. DCP/AS/37AS/374 dated
22.01.2016, issued by Assistant Commissioner Land
Acquisition Poonch, Jammu in favour of M/s Ghai Hot
Mix Plant (Hot Mixed plant at Gundi at Sher Khas Poonch

falls in Khasra No. 3064 which is 500 metres away from
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main road as per report of Tehsildar Haveli vide repoit No.
0OQ/1134 dated 22.01.2016. True copy of certificate dated
22.01.2016 is annexed herewith as Annexure-P. I

As per report of Divisional Forest Officer Haveli, Poonch
vide order No. 299 dated 05.06.2018 reported that M/s
Ghai Hot Mixed Plant at Sher Khas Poonch falls in Khasra
No. 3064 is more than one kilo Meters i.e. (1250 Meteré) at

Geo coordination: North 33 Degree 45°.765”. E 74 degree

07°.730). True copy of NOC of Divisional Forest Officer
Haveli, Poonch vide order No. PFD/NOC/737-38 dated
14.06.2018 is annexed herewith as Annexure-P 5

It is submitted that as per certificate dated 10.05.2016
issued by the Manager, Shiromani Dera Shri Sant Pura
Nangli Saheb Poonch, Jammu and Kashmir are
approximately two kilo meters away from M/s Ghai Hot
Mixed Plant. True Copy of NOC dated 10.05.2016 issued
by Manager, Shiromani Dera Shri Sant Pura Nangli Saheb
Poonch, Jammu and Kashmir along with coloured
photographs of Shrimani Dera are annexed as Annexure-P

(Colly). True copy of site plan of M/s Ghai Stone Crusher
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Plant and Hot Mixed Plant at Poonch at Jammu and
Kashmir is annexed herewith as Annexure P.%

It is submitted that the Government Middle School,
Bawali, Nangli, Poonch, Jammu was established in 2008
i.e. after the establishment of M/s Ghai Hot Mixed Plant. It
is further submitted that the aforementioned school is 975.5
to 981 meters approximately (Aerial view) away from the
M/s Ghai Hot Mixed Plant and 2 Km. Approx. by Car. The
geological Coordinate are Government Middle School,
Bawali, Nangli, Poonch, Jammu are Lat 33.765758, Long
74.3137857 as on 10.09.2024 at 01:03 P.M. (True colour
copy of screenshot of Google Earth pertaining to
Government Middle School, Bawali, Nangli, Poonch,
Jammu along with colour photographs of the school are
annexed herewith as Annexure-PA\ (colly).

It is submitted that KidZee School which was established
in the year 2022 is approx. 842.1 meters (Aerial view) and
is approx. 1 K.M. away by car/foot distance. It is submitted
that Geological Coordinates of KidZee School, Kankota,
Kajra Road, Haveli, Poonch, Jammu are Lat 33. 766471,

Long 74.121349 as on 10.09.2024 at 11:30 a.m. (True
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colour copy of Google Earth pertaining to KidZee School
is annexed herewith as Annexure-P ‘5

It is submitted that another school namely Government
Primary School, Kankote, Haveli, Poonch, Jammu
established in 2008 is located as distance of 717.8 meters
away from the Hot Mixed Plant belonging to Respondent
No.15.

It is further submitted that Government Middle School,
Kankota Poonch, Jammu is located at Aerial Distance of
1174.31 meters away from the Hot Mixed Plant belonging

to Respondent No.15.

i. The contents of Point No. i of Sub-Para 3.3. of Para No. 3 of

Original Application needs no reply at it as it does not pertain

to replying Respondent No.15.

j. The contents of Point No. j of Sub-Para 3.3. of Para No. 3 of

Original Application needs no reply at it as it does not pertain

to replying Respondent No.15.

It is further wrong and specifically denied that factum of
averments made above are evident from Google Satellite
photos which clearly depict that the Non-Applicant No. 06 to

18 are operating Hot Mixed Plant without adhering to an in
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violation of critical criteria for operating Stone Crusher Plant

or Hot Mixed Plant, set out by Non-Applicant authority.

It is submitted that the Applicant deliberately, intentional
and with sole intentions to present in accurate
data/information before this Hon’ble Tribunal has deliberately
filed vague colour copies of Google Satellite Photos as None
of them indicate as to which one belongs to answering
Respondent No.15, therefore the applicant be put to strict

proof of the same.

6. That it is pertinent to mention herein that the Applicant under
his mala fide intentions has filled filed illegally and unlawfully
attained copies of Consent to Order granted in favour of the
Respondent No.16. It is submitted that the as the Consent to
Orders, being confidential documents, are accessible only to
the officials of Pollution Control Committee, Jammu or
Pollution Control Board, Jammu and to the concerned person

in whose favour Consent to Order has been granted.

It would not be out of place to mention that the Applicant has
not mentioned as to how filed uncertified or unstamped

confidential documents.
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That the contents of sub para 3.4 is false, fabricated, wrong and
specifically denied. It is wrong and specifically denied that it
bares emphasis to note the Non-Applicant Authorities despite
being cognizant with Non-compliance of essential critical criteria
which is mandatorily required to be complied with, have granted
Consent to Operate (CTO) and/have renewed the same (CTE). It
is also submitted that it is pertinent to mentioned herein that the
Applicant has deliberately and under his mala fide intention to
attain a favourable order by manipulating this Hon’ble tribunal
has filed old documents pertaining to Consent to Operate (CTO).
It is further submitted that the appellant has filed documents
pertaining to Consent to Operate CTO from 2012 and has
deliberately concealed the fact that the Respondent No.15 already
had consent to operate (CTO) December,2023. It is further
submitted that the Respondent No.15 has already filed for
renewing of Consent to Operate CTO vide application No.
4754006 which is still pending with the consent authorities. It is
pertinent to mentioned that in order to receive CTO a due
inspection is conducted on the basis of which a field report is
filed. True Copy of screen shot of application No. 4754006 for

CTO renewal is annexed herewith as Annexure P G®
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It is submitted in this regard that the Respondent
No.15 has not only diilly complied with all essential critical
and mandatory criteria required for affecting functioning of
Hot Mixed Plant but he has also duly attained No Objection
Certificates from not only the concerned authority including
Division Forest Department office of Land Acquisition
Office of Executive Engineer PDW (R & B Poonch) office
of Block Development Officer Poonch, Office of Block
Medical Officer Health and FW, Office of Public Health
Engineer Poonch Jammu and Kashmir, NOC from office of
Deputy Commissioner Government of Jammu and Kashmir
including mandatory approval and licences from department
of Geology and Mining Department Government of Jammu
and Kashmir. It is submitted herein that without the
aforementioned NOC and approvals from the concerned
departments Jammu and Kashmir Government Hot Mixed
Plant cannot be established, anywhere in the State of
Jammu And Kashmir. It is also submitted that the
Respondent No.15 under his bonafide intention and to assist

this Hon’ble Tribunal has filed all the NOC’s, Approvals,

Certificate by the concerned department of Jammu and
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Kashmir Government. True Copies of NOC received from
Government officials of Jammu and Kashmir are annexed

herewith as Annexure—P:KCo.lly).

That the contents of sub para 3.5 is false, fabricated, wrong
and specifically denied. It is wrong and specifically denied
that it may be noted that since the operations of the units is
adjoining the residential area, education institutions, several
complainant have been submitted to Non-Applicant No. 1 to
5, however all in vain, as the state functionaries despite
being aware of the facts stated above, have turned blind eye
to the illegal operations of the Stone Crusher Plant and Hot
Mixing Plants (Non Applicant No 06 to 18), on the contrary
to have granted/ renewed the consent to operate, which has
resulted in serious ramifications of the pollution of air, soil,
water and pertinently on the public health and property. It is
also wrong and specifically denied that the Applicant has
time and again approached the authorities and raise the
issue from time to time however, no action has been
initiated against the Stone Crusher Plant and Hot Mixed

Plant. It is further wrong and specifically denied that the

said issue was also highlighted by the people of the
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Applicant village and people of District Poonch, and even
the department is cognizant of the fact that and irreparable
damage is being cost to the ecology, due to operation of
illegal Stone Crusher Plant and Hot Mixed Plant. It is
submitted in this regard that the Applicant has deliberately
made vague allegations against the no Applicant No. 15 and
has failed to file any copies of alleged complaints made by
people of Applicant’s village and people of district Poonch.
It is further submitted that from the perusal of the Original
Application it is evident that the applicant has deliberately
filed manipulated documents under his malafide intentions
to not only harass the Respondent No.15 but to also attain
favourable order by inteﬁtionally presenting fabricated and
manipulated documents before this Hon’ble Tribunal. It is
further submitted that the Applicant has not file any
document pertaining to serious ramification air, soil, water,
and public health property caused by the Hot Mixed Plant
belonging to Respondent No.15 and the applicant be put to

strict proof of the same.

It is further submitted that the Applicant has not produced

any complaint made by him to the relevant authorities against the
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Hot Mix Plant belonging to the Respondent No.15, whatsoever

and the applicant be put to strict proof of the same.

It is submitted in this regard that the Respondent No.15 has
not only duly complied with all essential critical and mandatory
criteria but he has also attained No objection certificates from not
only the concerned authority including Division Forest
Department office of Land Acquisition Office of Executive
Engineer PDW (R&B Poonch) office of Block Development
Officer Poonch, Office of Block Medical Officer Health and FW.
Office of Public Health Engineer, Poonch Jammu and Kashmir,
NOC from office of Deputy Commissioner Government of
Jammu and Kashmir including mandatory approval and licences

from department of Geology and Mining Government of Jammu

and Kashmir.

The answering Respondent No.15 has also obtained NOC
dated 10.05.216 vide ref. No 8055/PNS/P/101 by Manager of Sh.
Sant Pura Nangli Sahib, of Shiromani Dera Sri Sant Pura Nangli

Sahib Poonch Jammu & Kashmir.

It is further submitted that the Respondent No.15 also

obtained NOC dated 03.02.2007 from Zonal Education Officer
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Nangli, Poonch, Jammu AND Kashmir as per report received

from the head master government school.

It is submitted that the Respondent No.15 has duly
complied with the all the norms and has duly complained with all

the required and mandatory criteria necessary for establishment

of Hot Mixed Plant.

The Respondent No.15 has planted boundary of trees
around the Hot Mix Plant Unit at Khasra No. 3064 Tehsil
Haveli. Coloured photographs of trees planted around the Hot

Mixed Plant are annexed herewith Annexure-Pd.

It is further submitted that the Respondent No.15 has duly
complied with all the mandatory criteria and norms as required by

the law of Jammu and Kashmir.

That the contents of sub para 3.6 is false, fabricated wrong and
specifically denied. However the first paragraph wherein the
details of O.A. No. 151/2023 titled as Hassina Wajid (Sarpanch)
Vs. State of Jammu & Kashmir, wherein an identical case of M/s
Diwan Stone Crusher, District Poonéh and M/s Shahzad Shabnam
Hot Mixing Plant, both situated at District Poonch, pending

before this Hon’ble Tribunal along with the reports submitted by
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the Joint Committee constituted by this Hon’ble Court Tribunal
alongwith orders dated 28.08.2023 and 01.04.2024 needs no reply
as the same are matter of record and a copy of the same has been

annexed the applicant as Annexure A-4 along with application.

However, it is false, fabricated, wrong and specifically
denied that despite the aforesaid order dated 01.04.2024 of this
Hon’ble Tribunal, and the report of the Joint committee, till date
no action has been initiated against the Non-applicant No. 06 to
18, who are clearly operating Stone Crusher and Hot Mix Plant
near residential area and educational institutes, which clearly
demonstrates the conduct of the state functionaries in
implementation of law, and protection of environment which is
also a fundamental right of the applicant. It is wrong and
specifically denied that it may be noted in the instant case the
distance between Respondent No.15’s unit, and residential area,
educational institute, agricultural land, water body is
approximately 500 mt. Or less. It is wrong and specifically denied
that it is respectfully submitted that the respondent being state
authorities are obligated under law to have degree of fairness in
its conduct, as in O.A. 151/2023, the Non-applicant authorities

have taken a stand that any crusher found in Non-compliance of




227

29

critical criteria cannot operate Stone Crusher and Hot Mix Plant.
It is submitted that the applicant has not specified any particular
harm and damage, whatsoever in any of the documents annexed
by him. The applicant has also failed to provide any information,
as to number, name or exact locations of the land, water or soil
damaged by the Stone Crusher Plant belonging to the Respondent
No.15. It is submitted in this regard that the Respondent No.15
has not only duly complied with all essential critical and
mandatory criteria but he has attained No Objection Certificates

(NOC) from all the concerned authority

3.7. That the contents of sub para 3.7 is false, fabricated wrong
and specifically denied. It is wrong and specifically denied that
the Applicant is aggrieved by the action / in action of the Non-
Applicant No. 01 to 05 and by the illegal operation of the Stone
Crusher Plant and Hot Mix Plant by the Non-Applicant No. 06
to 18, which is causing numerous damages to the health, and
pollution of, water, soil, and air. It is wrong and specifically
denied that it is most respectfully submitted that the Non-
Applicant No. 01 to 05 being state functionaries are bound to

adhere to public policy, and take action against doers. It is further

wrong and specifically denied that however, in the instant case
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Non Applicant No. 01 to 05 have adopted epic and choose
method, by not taking action in uniformity, despite the facts that
the in action is affecting the legal rights of the Applicant and as a
matter of fact public at large in general who have to endure
pollution and other health issues. It is submitted in this regard that
the Applicant has failed to bring on record any substantial or
relevant documents in support of his allegations against the Hot
Mixed Plant violating the mandatory norms established by the
state authorities or that there is Non-compliance of mandatory
critical criteria by the Respondent No.15. It is further submitted
that the Applicant has blatantly failed to establish how the Stone
Crusher Plant of Respondent No.15 is affecting the legal rights of
the Applicant and public at large. That the applicant has blatantly
failed to specify any actual damage to environment or public at
large in his application or thrdugh evidence. Therefore, the

applicant be put to strict proof of the same.

3.8 That the contents of sub para 3.8 is false, fabricated wrong and

specifically denied. It is wrong and specifically denied that apart
from the Stone Crusher Plant and Hot Mix Plant mentioned in

memo of application, it is also relevant to note that many allied

Stone Crusher Plant and Hot Mix Plant have being allowed to
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criteria and other rules. However, it is specifically and
vehemently denied that the failure of the Non-Applicant
authorities to perform their duties has resulted in present situation
and is in violation of all environmental loss. It is also wrong and
denied that the Non-Applicant authorities ought to have seem that
the Stone Crusher Plant are running their business illegally in
share violation of order issued from time to time and near
residential area and education institutions, environmental loss. It
further submitted that the Respondent No.15 has duly complied
with the conditions prescribed under the S.0.60 which are as

under :

3. General Requirements.—(1) A Stone Crusher/Hot
and Wet Mixing Plant is not a mining unit but a
processor of minerals obtained from a source with a
valid mineral concession. Such units shall be
regulated by laws, rules and other provisions
applicable  to  industrial  units. (2) No
permission/license would be needed by a Stone
Crusher/Hot and Wet Mixing Plant from the Mining
Department except where it also engages in mining,

which activity shall be regulated by laws/rules
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applicable to mining. (3) Stone Crusher/Hot and Wet
Mixing Plant shall establish/operate only on
securing,— (i) Consent to establish/operate from the
Jammu and Kashmir Pollution Control Board issued
as per the procedure/ guidelines and siting criteria
prescribed by the Jammu and Kashmir Pollution
Control Board ; (ii) No Objection Certificate from
Deputy Commissioner concerned regarding title
verification 'of land and its usage ; and (iii)
Registration with the District Industries Centre
(DIC) if the wunmit holder intends to avail any

incentives available in the Industrial Policy.”

It is submitted in this regard that the Respondent No.16 has not
only duly complied with all essential critical and mandatory
criteria mandatory under S.0.60 as the Respondent No.15 has
duly received NOC vide no DMP/J/2916/19f from office of
Deputy Commissioner, Poonch, Jammu. It is further submitted
that the Respondent No.l15 has already filed for renewing of
Consent to Operate CTO vide application No. 4754006 which is
still pending with the concerned authorities and permission from

office of District Industries Centre, Poonch, vide no.
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operate by Non-Applicant authorities, which badly affected
ecology of the entire district Poonch. It is further submitted that
the Applicant has blatantly failed to establish how the Stone
Crusher Plant of Respondent No.15 is affecting the legal rights of
the Applicant and public at large. That the applicant has blatantly
failed to specify any actual damage to environment or public at
large in his application or through evidence. Therefore, the

applicant be put to strict proof of the same.

PARAWISE REPLY TO GROUNDS.

The contents of sub para-No. 4.1 of the para 4 of grounds to
original application. Need no reply as the same does not pertain

to answering Respondent No.15.

The contents of sub para-No. 4.2 of para 4 of grounds to Original
Application That the establishment of the Stone Crusher Plant
and Hot Mik Plant hasled to serious concerns regarding quality of
air which is also fatal to chronic diseases to the child and elderly
living in the vicinity and District Poonch. It is submitted that in
this regard that the Applicant hés failed to prove how the
establishment of Hot Mixed Plant has affected quality of air

which is fatal to health of children and elderly living in the
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vicinity and District Poonch. It is submitted that applicant has
blatantly failed to specify any actual damage to environment or
public at large in his application or through evidence. Therefore,

the Applicant be put to strict proof of the same.

The contents of sub para-No. 4.3 of para 4 of grounds to original
application. Needs no reply as the same does not pertain to

answering Respondent No.15.

The contents of sub para-No. 4.4 of para 4 of grounds to original
application. Needs no reply as the same does not pertain to

answering Respondent No.15.

The contents of sub para-No. 4.5 of para 4 of grounds to original
application false, fabricated, wrong and specifically denied. It is
admitted that the Non-Applicant authorities have duty to
implement law and rules and establishment and operation of
Stone Crusher Plant and Hot Mixed Plant. It is also wrong and
specifically denied that the in this regard that S.O. 60 provides for
obtaining NOC before establishment and operating Stone Crusher
Plant and Hot Mixed Plant. it is also admitted that however,

even for obtaining NOC under S.O. 60, the Respondent No. 06 to

18 are required to adhere with the critical as well as sitting
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DICP/PMT/7008/897 dated 22.2.2007, which is annexed

herewith as Annexure P/ACOLLY)

The contents of sub para-No. 4.6 of para 4 of grounds to original
application false, fabricated, wrong and specifically denied. It is
wrong and specifically denied that the failure of the respondents
violative of article 21, 51, 14 and all environmental laws and is
health issue of millions of peoples. It is submitted in this regard
that the Applicant has nowhere in his Original Application
mentioned how the Respondent No.15 is violating article 51 of

Constitution of India which pertains to promotion of

international peace and security as mentioned under:

Article 51 in Constitution of India

51. Promotion of international peace and security

The State shall endeavour to--

(a) promote international peace and security;

(b) maintain just and honourable relations between
nations;

(c) foster respect for international law and treaty
obligations in the dealings of organised peoples with one

another; and
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(d) encourage settlement of international disputes by

arbitration.
It is further submitted that the Applicant has failed to establish
that how Respondent No.l5. violating article 21,14 and
environmental loss as evident from fact that he has failed to bring
on record any relevant or substantial documents in support of his
allegations against the Respondent No.15.
4.7. The contents of sub para-No. 4.7 of para 4 of grounds to
Original Application false, fabricated, wrong and specifically
denied. It is wrong and specifically that the stone crusher
operated by the Non-applicant No. 06 to 18 is contrary to the
settled provision of Jammu and Kashmir Stone Crusher/Hot and
wet mixing plants regulations rules. It is submitted in this regard
that the Respondent No.15 has not only duly complied with all
essential critical and mandatory criteria but he has also attained
No Objection Certificates (NOC) from not only the concerned
authority including Division Forest Department office of Land
Acquisition Office of Executive Engineer PDW (R & B Poonch)
office of Block Development Officer Poonch, Office of Block

Medical Officer Health and FW. Office of public health engineer

Poonch Jammu and Kashmir, NOC from office of Deputy
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Commissioner Government of Jammu and Kashmir including
mandatory approval and licences from department of Geology
and Mining Government of Jammu and Kashmir. It is submitted
that answering Respondent No.15 has also obtained NOC dated
10.05.216 vide ref. No 8055/PNS/P/101 by Manager of Sh. Sant
Pura Nangli Sahib, of Shiromani Dera Sri Sant Pura Nangli Sahib

Poonch Jammu &Kashmir.

It is further submitted that the Respondent No.15 has also
obtained NOC dated 03.02.2007 from Zonal Education Officer
Nangli, Poonch, Jammu & Kashmir as per report received from

the head master government school.

4.8. The contents of sub para-No. 4.8 of para 4 of grounds to
original application false, fabricated, wrong and specifically
denied. It is wrong and specifically denied that the Non-applicant
No. 6 to 18 have involved in illegal mining of faw material for
stone crusher/Hot Mix Plant in Nalla (River). It is submitted in
this regard that the Applicant has not filed any documents in
corroboration of his allegations against the answering Respondent

and he be put to strict proof of the same.
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The contents of sub para-No. 4.9 of para 4 of grounds to original
application false, fabricated, wrong and specifically denied. It is
also wrong and specifically denied that the Non-applicant No. 6
to 18 is located in human habitation area and have been granted
CTO/CTE despite operating in Non-complying of critical criteria.
It is also submitted that it is pertinent to mentioned herein that the
Applicant has deliberately and under his mala fide intention to
attain a favourable order by manipulating this Hon’ble tribunal
has filed old documents pertaining to Consent to Operate (CTO).
It is further submitted that the appellant has filed documents
pertaining to Consent to Operate CTO from 2012 and has
deliberately concealed the fact that the Respondent No.15 has
already had consent to operate (CTO) December,2023. It is
further submitted that the Respondent No.15 hés already filed for
renewing of Consent to Operate CTO vide application No.
4754006 which is still pending with the consent authorities. It is

ertinent to mentioned that in order to receive CTO a due
inspection is conducted on the basis of which a field report is

filed.

4.10. The contents of sub para-No. 4.10 of para 4 of grounds to original

application false, fabricated, wrong and specifically denied. It is




wrong and specifically denied that the Deputy Commissioner
have not issued NOC to Non-applicant No. 06 to 18, and without
having valid NOC Non-applicants are continuously using stone
crusher and Hot Mix Plant is functioning. submitted in this regard
that the Respondent No.15 has not only duly complied with all
essential critical and mandatory criteria but he has also attained
No Objection Certificates from not only the concerned authority
including Division Forest Department office of Land Acquisition
Office of Executive Engineer PDW (R & B Poonch) office of
Block Development Officer Poonch, Office of Block Medical
Officer Health and FW. Office of public health engineer Poonch
Jammu and Kashmir, NOC from office of Deputy Commissioner
Government Of Jammu and Kashmir including mandatory
approval and licences from department of Geology and Mining
Government of Jammu and Kashmir. It is submitted that the
Respondent No.15 duly attained vide NOC No. DMT/J/2916/19
dated 31.08.2019 attained from office of Deputy Commissioner,
Poonch, Jammu. True copy of NOC No. DMT/J/2916/19 dated

31.08.2019 is annexed herewith as Annexure-P}O

The answering Respondent No.15 has also obtained NOC dated

10.05.216 vide ref. No 8055/PNS/P/101 by Manager of Sh. Sant
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Pura Nangli Sahib, of Shiromani Dera Sri Sant Pura Nangli Sahib

Poonch Jammu &Kashmir.

It is further submitted that the Respondent No.15 has also
obtained NOC dated 03.02.2007 from Zonal Education Officer
Nangli, Poonch, Jammu And Kashmir as per report received from

the head master government school.

4.11 The contents of sub para-No. 4.11 of para 4 of grounds to original

application faise, fabricated, wrong and specifically denied. It is
wrong and specifically denied that the Non-applicant No. 06 to
18 have not adopted adequate measures towards the
Sustainability and Environment Preservation which is leading to a
numerous issue. It is submitted in this regard that the Respondent
No.15 has not only duly complied with all essential critical and
mandatory criteria but he has also attained No objection
certificates from not only the concerned authority including
Division Forest Department office of Land Acquisition Office of
Executive Engineer PDW (R & B Poonch) office of Block
Development Officer Poonch, Office of Block Medical Officer
Health and FW. Office of public health engineer Poonch Jammu
and Kashmir, NOC from office of Deputy Commissioner

Government of Jammu and Kashmir including mandatory




approval and licences from department of Geology and Mining

Government of Jammu and Kashmir.

The answering Respondent No.15 has also obtained NOC dated
10.05.216 vide ref. No 8055/PNS/P/101 by Manager of Sh. Sant
Pura Nangli Sahib, of Shiromani Dera Sri Sant Pura Nangli Sahib

Poonch Jammu &Kashmir.

It is further submitted that the Respondent No.15 has also
obtained NOC dated 03.02.2007 from Zonal Education Officer
Nangli, Poonch, Jammu and Kashmir as per report received from

the headmaster government school.

4.12. The contents of sub para-No. 4.12 of para 4 of grounds to original
application false, fabricated, wrong and specifically denied. It is
wrong and speciﬁcally‘ denied that the crushing Unit’s are
adjacent to residential area of ViIlage which is not only creating a
nuisance to the residents but also to the Environment of area. It is
submitted in this regard that the Applicant has deliberately made
vague allegations against the no Applicant No. 15 and has failed
to file any copies of alleged complaints made by people of

Applicant’s village and people of district Poonch.
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4.13. The contents of sub para-No. 4.13 of para 4 of grounds to original
application false, fabricated, wrong and specifically denied. It is
wrong and specifically denied that the Non-applicant No. 06 to 18
are not abiding.the condition imposed under the consent to operatie
obtained By him for which the operation by of the crushing unit
belonging to the Non-applicant No. 06 to 18. It is submitted in this
regard that the Respondent No.15 has not only duly complied with
all essential critical and mandatory criteria but he has also attained
No Objection Certificates from not only the concerned authority
including Division Forest Department office of Land Acquisition
Office of Executive Engineer PDW (R & B Poonch) office of Block
Development Officer Poonch, Office of Block Medical Officer
Health and FW. Office of public health engineer Poonch Jammu and
Kashmir, NOC from office of Deputy Commissioner Government
of Jammu and Kashmir including mandatory approval and licences
from department of Geology and Mining Government of Jammu

and Kashmir.

It is further submitted the answering Respondent No.15 has
also obtained NOC dated 10.05.216 vide ref. No 8055/PNS/P/101
by Manager of Sh. Sant Pura Nangli Sahib, of Shiromani Dera Sri

Ssant Pura Nangli Sahib Poonch Jammu &Kashmir.




241 %\/\

It is further submitted that the Respondent No.15 has also
obtained NOC dated 03.02.2007 from Zonal Education Officer
Nangli, Poonch, Jammu and Kashmir as per report received from

the head master government school.

4.14. The contents of sub para-No. 4.14 of para 4 of grounds to
original application false, fabricated, wrong and specifically
denied. It is wrong and specifically denied that the Hon’ble Apex
Court and the Hon’ble National green Tribunal in plethora of
matters have observed that the stone crusher need to ensure
compliance of the condition imposed and shall adopt adequate
measures towards environment Conservation. The Non-applicant
authorities have failed to carry out the field inspection before
issuing CTO to Non-applicants No. 06 to 18, which shows there
negligent and casual attitude towards the environment and the
applicant and public at large whose environmental rights are being
breached. It is also submitted that it is pertinent to mentioned herein
that the Applicant has deliberately and under his malafide intelntion
to sattain a favourable order by manipulating this Hon’ble tribunal
has ﬁlgd old documents pertaining to Consent to Operate (CTO). It
is further submitted that the appellant has filed documents

pertaining to Consent to Operate CTO from 2012 and has
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deliberately concealed the fact that the Respondent No.15 already
had consent to operate (CTO) December,2023. It is further
submitted that the Respondent No.15 has already filed for renewing
of Consent to Operate CTO vide application No. 4754006 which is
still pending with the . consent authorities. It is pertinent to
mentioned that in order to receive CTO a due inspection is

conducted on the basis of which a field report is filed.

4.15. The contents of sub para-No. 4.15 of para 4 of grounds to original

application false, fabricated, wrong and specifically denied. It is
wrong and specifically denied that the Non-applicant No. 06 to
18,as well as the responsible authorities have responsibility towards
the society, however, in present case but neither authority is
discharging duty conferred on it nor the unit holders are abiding the
norms/laws. It is submitted in this regard that the Respondent No.15
has not only duly complied with all essential critical and mandatory
criteria but he has also attained Non objection certificates from not
only the concerned authority including Division Forest Department
office of Land Acquisition Office of Executive Engineer PDW (R &
B Poonch) office of Block Development Officer Poonch, Office of
Block Medical Officer Health and FW. Office of public health

engineer poonch Jammu and Kashmir, NOC from office of Deputy
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Commissioner Government of Jammu and Kashmir including
mandatory approval and licences from department of Geology and

Mining Government of Jammu and Kashmir.

The answering Respondent No.15 has also obtained NOC
dated 10.05.216 vide ref. No 8055/PNS/P/101 by Manager of Sh.
Sant Pura Nangali Sahib, of Shiromani Dera Sri Sant Pura Nangali

Sahib Poonch Jammu and Kashmir.

It is further submitted that the Respondent No.15 has also

obtained NOC dated 03.02.2007 from Zonal Education Officer
Nangli, Poonch, Jammu and Kashmir as per report received from

the head master government school.

REPLY TO PARA LIMITATION AND JURISDICTION:

That it is false, fabricated, wrong and specifically denied that it is
submitted that the Hon’ble Tribunal has ample jurisdiction to
entertain the instant application in terms of section 14 (1) of NGT
Act, 2610, as it is evident from the submission made herein above ,
that the legal and the fundamental rights of the Applicant relating
to the environment have bc;en violated and infringed. It is further

wrong and denied that it may be noted that there is no delay in

filing the present application, application since cause of action is
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recurring. It is further wrong and denied that the Stone Crusher
Plant and hot miixed plant (Non Applicant No. 06-18) are in
operation despite there being several complaint pending in this
regard before concerned authorities. It is also wrong and denied
that it is also evident Google Photos (Annexure A/2) that the Stone
Crusher Plant and Hot Mixed Plant are operating their business
near habitation, causing damage to the public health, pollution of
soil, air, water, land eco systems. It is also wrong and denied that
and public property as well. It is submitted in this regard that the
Applicant has not only made the present original application based
on vague and utterly, absurd and random facts and information as
evident from the documents annexed by him. It is further
submitted that the Applicant has filed vague and irrelevant
documents which are not only old but also without any markers or

points as evident from the google satellite photos annexed by the

'Applicant.

It is further submitted that the Applicant has failed to not only
provide the complaints made by him and general public as alleged
by him in original application but has also not provided with any
relevant data related to how the M/s Ghai Hot Mixed Plant i.e.,

Respondent No.15 has caused severe damage to public health at
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large and environment. It is submitted that it would not be out of
place to mention herein that the present original application is filed
on loosely based facts and absolutely no actual concerned with the
public health or environment, not to mention with sole motive to

harass the Respondent No.15.

6. PARA WISE REPLY TO PRAYER

That the contents of the prayer clause of the present Original
Application is false fabricated wrong and specifically denied. It is
wrong and denied that in the view of facts and submissions, it is

most humbly and respectfully prayed that the Hon’ble TRIBUNAL

may be please to grant following relief prayed as under:

A)It is wrong and denied that this Hon’ble Tribunal be pleased
declare Stone Crusher Plant and Hot Mix Plant of Non-Applicant
No. 06 to 18, as illegal and unauthorized. It is submitted in this
regard that the Respondent No.15 has not only complied with all
norms and mandatory critical criteria as required by the various
departments falling under government of Jammu and Kashmir as
required for establishment and legal operation of Hot Mixed Plant.
It is also submitted that the Respondent No.15 has duly annexed

necessary documents herewith.
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b) That the contents of para b of the prayer clause false fabricated

wrong and specifically denied. It is wrong and denied that the
Hon’ble Tribunal ma'y be please to direct respondent No. 06 & 18
to stop its mining activities/operations until till the Hon’ble
Tribunal comes to final decision regarding safeguarding the
interest of the environment. It is submitted in this regard that the
présent application is based on false, fabricated, vague and
frivolous facts which has no connection with the functioning of
the Stone Crusher Plant belonging to Respondent No.15.It is
further submitted that the Respondent No.15 has not only
complied with all norms and mandatory critical criteria as
required by the various departments falling under government of
Jammu and Kashmir as required for establishment and legal
operation of Stone Crusher Plant.

That the contents of para ¢ of the prayer clause false fabricated
wrong and specifically denied. It is wrong and denied that the
Hon’ble Tribunal may be pleased to displaced the Stone Crusher
Plant and Hot Mix Plant from residential area. It is further
submitted that Applicant no. 16 has duly complied with all the

norms and regulations mandatory for establishment and
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functioning of Hot Mix Plant in Jammurequired for establishment
and legal operation of Hot Mix Plant.

d. That the contents of para d of the prayer clause need no reply.
e. That the contents of para e of the prayer clause need no reply.
7. That the content of para-No. 7 of the original application needs
no reply as a same is mater of record.

8. That the content of para-No. 8 of the original application needs
no reply as a same is mater of record.

PRAYER:

In view of the above facts, it is humbly and respectfully prayed

that:

a) That the present original application be dismissed with
exemplary cost as it is nothing but waste of pressure judicial
time,

b) Pass any other relief, order, judgment, decree in favour of
Respondent No.15 and against the Applicant this Hon’ble

Tribunal may deem fit.
{\
O
W

LEGAL REPRESENTATIVE OF

RESPONDENT Nogsé\ms@/

Through )?\ \Q/
Hancy t;5adhwa,

Nandini Juneja &

Dated Advocates for the Respondent No. 15
Place: New Delhi



BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO.653/2024

IN THE MATTER OF:
Yasser Farooq Khan. .... Applicant
Vs.
Union Territory of Jammu
& Kashmir &Ors ...Non-Applicants
AFFIDAVIT

I, Prabhjeet Singh Ghai, S/o0 Sh. Darshan Singh Ghai, aged
above 39 years, R/o Ward No. 8, Nangali, Bawali, Poonch,
Jammu & Kashmir,-185101, Legal Representative for M/s
Ghai Hot Mix Plant, Poonch, Jammu, do hereby solemnly

affirm and declare as under :-

1.  That the deponent is the Legal Representative of
Respondent No.15 in the above noted case and
well conversant with the facts of the case and

competent to swear this affidavit.

2. That the accompanying written statement has been
drafted by my counsel on my instructions and the
contents of the same has been read and explained
to me in my vernacular language, which is true and

correct.
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3. That the contents of the accompanying written
statement be read as part and parcel of this
affidavit as the same are not repeated here for the

sake of brevity.

EP NENT

VERIFICATION:

vVOM
Verified at New-Delhi on this day of September, 2024,
that the contents of the above affidavit are true and correct to

the best of my knowledge and belief and nothing has been

Dﬂt Sv/L

EPONCNT -
TOENTIEIED BY

\DE
P e L Gl Buy W‘N

t i ddendficd By,

« -dvitnessed By, \'\M %L“ VY %D m/kl'( \l—'\_,
Presented the afflda\ut hzfore ;/2? R\\) m ‘ﬂ!k

Today on...l.LEL....... day of........‘.#@. .............. M .

and | admmatered Gath to hrm. 4120
solemnly aflirmed to tha contents of (hi aﬁ'ida\:-it

¥ ‘l’ U l'\:

Pqu.H\ 3 dﬁ“/j %A

concealed therefrom.
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
IN '
ORIGINAL APPLICATION NO.653/2024

IN THE MATTER OF:
Yasser Farooq Khan. .... Applicant
Vs.
Union Territory of Jammu
& Kashmir & Ors ...Non-Applicants
LIST OF DOCUMENTS
S.No. Particulars Page No.

1. | Annexure-P /1

True copy of certificate dated 22.01.2016
vide No. DCP/AS/37AS/374 Assistant| 40
Commissioner Land Acquisiﬁdn Poonch,
Jammu.

2. | Annexure-P /2

True copy of NOC of Divisional Forest 47

Officer Haveli, Poonch vide order No.
PFD/NOC/737-38 dated 14.06. 2018

3. | Annexure-P /3(Colly).

True Copy of NOC dated 10.05.2016
issued by Manager, Shiromani Dera Shri| 48-49

Sant Pura Nangli Saheb Poonch, Jammu
and Kashmir along with coloured

photographs of Shrimani Dera
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4. | Annexure-P/4
True copy of site plan of M/s Ghai Hot
Mixed Plant. at Poonch at Jammu and >0
Kashmir

5. | Annexure-P/5(colly)
True colour copy of screenshot of Google
Earth pertaining to Government Middle S51-57
School, Bawali, Nangli, Poonch, Jammu
along with colour photographs of the
school

6. | Annexure-P/6(Colly)
True colour copy of “ ~-le ~ h| 58-60
. ,  KidZee School along with
Google Satellite Photos

7. | Annexure P/7
True Copy of screen shot of application 61
No. 4754006 for CTO renewal by
Respondent No.15

8. | Annexure-P/8(Colly)
True Copies of NOC received from
Government officials of Jammu and 62-68
Kashmir

9. | Annexure-P/9
Coloured photographs of trees planted

around the boundary of the Hot Mix
Plant.

68-72

10.

Annexure-P/10
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True copy of NOC No. DMT/J/2916/19
dated 31.08.2019
11.| Annexure P/ (COLLY) 11

True Copy of permission from office of

District Industries Centre, Poonch, vide 74-80

no. DICP/PMT/7008/897 dated
22.2.2007.
12.] Any other documents

LEGAL REPRESENTATIVE OF
RESPONDENT NO. 15

ot/

Through
)éw“&y

Hancy Wadhwa,
Nandini Juneja &
Karan Jit Singh
Advocates for the Respondent No. 15
%\?3‘\
Dated \)K\

Place: New Delhi
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ANNEXURE P/1

OFFICE OF THE ASSISTANT COMMISSIONER (REV) POONCH

To whom it may concern
Certified that the M/S Ghai Stone Crusher( Hot mixed Plant at Gundi Sher Khas poonch)

Of Sardar Darshan Singh 5/0 S. isher Singh R/O Nangali Tehsil Haveli District Poonch falls in Kh.No.3064
which is the proprietary land of the applicant is 550 metre away from the main road as reported by the
Tehsildar Haveli vide his No. 0Q/1134 dated 16.1.2016.

5 co/a/ 371 I

Dated 23 —ay. /4 Assistant Commissio!

Asslstant Comm t%
“]%bﬁnn‘;ﬂnd Acqul., Jm

POONGEGH, !




ANNEXURE P/2

\( AY
Fax/Telephone/01965-220119

WA dfopoonchjkf@gmail.com
OLFICE OF THE DIVISIONAL FOREST OFFICER \}?(
POONCH FOREST DIVISION

NO OBJECTION CERTIFICATE

L

As recommended by the Range Officer Haveli vide his No: 299 dated: 05.06.2018
that the proposed site (Geo Cocrdination: N 35 45.765% E 074 07.7307) for
installation of Stone Crusher at Gundi Khasra No: 3064 Tehsil Haveli in the name &
style of M/s Ghai Stone Crusher Prop. S. Darshan Singh S/o S. Isher Singh R/0 Bowali is
more than 1 Km (1,250 meters) away from the nearest Demarcated Forests cf 178/H.
Hence, this office has no objection if the Stone Crusher Unit is installed at the afore
mentioned site. However, the installation of the said unit shall be subject to the
sanction/ NoC from the State Pollution Control Board (SPCB), J&K.

ol "‘{T 72124 3
Divisipnal Fovest é!‘ﬁc r
Poonch Forest Division

Poonch

No: PFO/NOc; 147 - XY Date: [M]o06 )Y

%py to Range Officer Haveli for information and necessary action. This is in
eference to his No 299 dated 05.06.2018.
- Copy to M/s Ghai Stone Crusher Prop. S. Darshan Singh S/o S. Isher Singh R/o

Bowali for information.
s t\s A ZJW

Divisignal Forést3 K
Poonch Forest Division
Poonch




| AN1\211§)5(URE P/3 COLLY
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Shiromani Dera Sri Sant PuraNangali Sahib Poonch (J&K)

Ref No. 3058 P NS/ fp/ fef - A Daleli.f.é.:.gﬁlilz.ﬁ TA

This is to certify that Shiromani Dera Sri Sant Purq Nangali
sahib Poonch J&K has no objection if S. Darshan Singh Ghai 5/0 S.
Ishar Singh Ghai R/o Bowli Nangali Sahibh Poonch install stone
crusher/Rot mix plant under name and style M/S Ghei Stone Crusher
q & Hot mix plant at village Gundi Poonch in lond Khasra No. 3064.
/S Ghai Stone crusher and hot mix plant is approv¥imately 2 Km
from Shriemnani Dera Sri Sant: Pura Nangal Szhib Poonch.

831 4} A5 yv ( 2
3 T,
~ ﬁmaﬁ WhTE Y PO

SO B e

~ o~ f/__—d_
3 . b 4 HHEE

Sarwan Singi (Retd. 5r. Lecturer)
Manager

SriSant Pura Nargali Sahik
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ANNEXURE

COLOURED PHOTOGRAPH OF GURUDWARA SHIROMANI DERA,
POONCH, JAMMU WITH SCREENSHOOT OF GOOGLE
EARTH/SATELLITE.

s
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ARGEXURE P/6 COLLY

. . J&K POLLUTION CONTROL COMMITTEE A g
o e Jammu/Kashmir
NG
PCC Consent Order
Consent No.:- PCC/digital/23063768637 of 2023 Date:- 06/12/2023

Consent To Operate (Renew) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981, as
amended is granted in favour of Sh. Darshan Singh Ghai

M/s Ghai Stone Crusher

Drungli Nallah Gundi Kankote Surankote Poonch
( registered with DIC vide registrationNo:

Nil dt: 13/2/2018)

for a period upto May 2024 for ORANGE category of unit as per revised classification of industrial
sector subject to the compliance of following terms and conditions in a time bound manner:-

The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

The consent is granted valid for operate of stone crusher having consented quantity as under with capital
investment (as per Schedule II) Rs. 31 lakhs. Further any change / enhancement in production capacity,

process ,raw materials shall have to be intimated to the Board and unit holder has to apply fresh for the
same.

S No. Products/BY-Products Maximum Unit
Name Quantity
1 Stone Aggregates 300000 Cubic mir/ Year
2 Sand 80000 Cubic mtr/ Year

The emissions or discharge of environmental pollutants from the unit shall not exceed the relevant
parameters and the standards for the said industry ,operation or process specitied under respective schedules
ofthe Environment (Protection) Rules ,1986 as amended from time to time.

The unit holder shall comply with the National Ambient Air Quality Standards as per EP Act 1986 (refer
rule 3(3B).

The unit holder shall comply with the Noise Pollution (Regulation and Control) Rules 2000 as amended to
maintain noise level standards less than 75 db(A) during day time and 70 db(A) during night time, Daytime
is reckoned in between 6am to 10pm and night time is 10pm to 6am.

The unit holder shall comply with the water (Prevention and Control of Pollution) Act 1974 and comply to
the following parameters

a. Daily quantity of water consumption the unit shall not exceed from 05 KLD.

b. The unit holder shall take adequate safe guards for the treatment of sewerage water by way of
providingseptic / soakage pit and its discharge shall conform to the following standards
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7.  The unit holder shall install comprehensive air pollution control system so as to achieve the quality of‘
emissions within the limits prescribed under Environment Protection Act 1986 (EP Act). ,

A. Implementation of following Pollution Control Measures :

Dust containment cum suppression system for the equipment.

Construction of wind breaking wall.

Construction of metalled roads within the premises.

Regular cleaning and wetting of the ground within the premises.

Growing of a green belt (Broad leave trees in three rows) along the periphery.
Quantitative Standards for SPM:

[The suspended particulate matter to be measured between three meters and ten
meters from any processes equipment of a stone crushing unit shall not exceed
600 pgms per cubic meter ] from a controlled isolated as well as from a unit located
in a cluster should be less than 600 mgs/Nm’.

wio oo |o |

.

|

C. Additional Parameters

a. All the dust emitting points like jaw / roller crushers, screeners / classifiers shall be
properly enclosed / covered.

b. Conveyor belts shall be interlocked with the crushing operation.

The water spray system shall be interlocked with the crushing operation.

d. Annual health survey of the workers permanently employed by the unit holder shall
be conducted.

e. Regular water spray shall be carried out at all dust emitting points, boundaries and
on road.

The unit shall not discharge any fugitive emissions from the unit beyond the permissible limits.

The unit holder shall abide by the directions of the Committee which will be issued from time to time. Any
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air, Water Acts and
Environment Protection Act in force.

10.  The consent granted shall be under surveillance monitoring of J & K Pollution Control Committee.

11.  The unit holder shall have to get the samples of emissions/effluents analyzed from the laboratory of J&K
PCC or laboratories approved by J&K PCC to the check the efficacy of Pollution Control Devices (PCDs)
installed in the unit,

12. No raw materials shall be extracted or purchased / used brought from river one km upstream and one km
fromdownstream of rail/road bridge, irrigation structures and any other government infrastructure/office.

13.  The unit holder shall carry the stone aggregates /sand in covered trucks/Tippers.

14, Specific Conditions:- - / Cs

a) The unit holder has to develop three rows of thick green belt along the periphery of the unit. This green belt

must include a row of adequate number of ever green broad leaved tree species having good canopy.

b) The unit holder shall have an authorized source of water and shall ensure that untreated waste water is not
discharged in to any water Body. Necessary no objection certificate with regard to extraction of ground
water shall be obtained from concerned Chief E Meer Jal Shakti Department.

¢) The unit holder has to install per g@@@"mecﬂéﬂ@? Jwater sprinkling system interlocked with the

crushing point and other allied maghixiery of mm%cruﬁ}érQ and in no case the stone crusher operate

Al el [
without functioning of water sprin lmg system,ﬂ‘?.‘ A

V.. M
i '.’. -"\

ke
d) This consent is issued with condltéon that the sﬁe"pap"ers from the revenue department with geo references as

per Rule 10 of SO 60 dt: 23-2-202] to be-»ebta;negf*by the unit hdlder with in a period of six months.
N e TR s

— L
@/ The industry can apply for René\g_l.rl{‘Egp_ans:on of Consent'on the ;?itd www.jkocmms.nic.in directly |
.., Page2 !
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e) The unit shall be allowed to operate only during day time and unit holder shall submit self monitoring report
of emission on six months basis.

f) This consent is issued subject to condition of installing / prov1dmg of covers to conveyer belts along with
telescopic chutes at the end of conveyer belts to mitigate dust emissions and in case of any receipt of public
complaint the stone crusher shall be closed.

15. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn and

unit holder shall shift the unit to another suitable site at his own risk and responsibility.

16. The above conditions shall be enforced inter-alia under the provision of the Water (Prevention and Control of
Pollution) Act 1974, Air (Prevention and Control of Pollution) Act 1981 and Environment (Protection) Act -
1986.

* This consent is issued purely from environmental angle and the Committee shall not be responsible for any
claim, ﬁounter laim, ownership, partnership etc of the unit.

Ashok Kr‘Gupt (K.R T o?f’T yr‘?

Asstt Env, Engineer Member Secretary,

Copy to the :

Regional Director PCC Jammu for information.

Director Geology Mining Jammu for information & ensure compliance under EIA Notification & EP Act.
General Manager DIC Poonch for information.

D.O PCC Poonch for information & ensure compliance of the conditions of the consent.

P.A to Chairman J&K PCC for the information of Chairman

M/s Ghai Stone Crusher Drungli Nallah Gundi Kankote Surankote Poonch for information .

Office file

Nona e -

-"P""“-lmu~.~“
/,q‘g }‘.':t. FUI, .
S —

1 _n\ ey, . . .
?- - %

i
X Brmeneol

The unit holder shall comply to environment stnﬂfds@d s as notifi c&',undc;r the\_gnwronmenr prolecuon Act 1986, read with the Water (Prevention & Control of

Pollution) Act 1974 & Air (Prevention & Ctimrql of Pollutlon) /d .3’58’1 which cau nlSo be downloaded from the website www.jkspcb.nic.in or at

www.cpeb.nic.in

4!

/l'
D\f-/snm}p GEE, ~
“This is computer geneﬁ’:ttcd"’(‘l‘(‘)cument from OCMMS by JKPCB”

Tie e

The industry can apply for Renewal/Expansion of Consent on the Site www.jkocmms.nic.in directly

Poge3
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_ ! print

‘Fr m: M/s Ghai Stone Crusher (GHA306105)
No : 4754006

!Sub Application For - CTO / stonecrusher / reNew
______________________________________________________________________________

wmerme () 8-07-2024 114
w0 Poonch(jkpc
i ) POONCH

Activity: Forward

You are advised

Scrutiny Query:

copy before prot

Scrutiny Status: In-Complete
You are advised

Scrutiny Description

Copy before pro

Description

UPL@ADED

Activity: Forward
Activity: Application Re-Submitted
Query Reply: SMR AND PICS UPLOADED

Note By: (Industry)
Date Time: 23-07-2024 02:42

Forwarded To: DO Poonch

= O <]
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ANNEXURE P/8 COLLY

&
GOVE!?,{MBN-T OF JAMMU AND KASHMIR
DEPARTMENT OF RURAL DEVELOPMENT AND PANCHAYATI RAJ

OFFICE OF THE BLOCK DEVELOPMENT OFFICER POONCH

E-maili- bdopunch@gmail.com

No Objection Certificate

As reported by the secretary Panchayat Banwat Gundi on the behalf of ‘;.erﬁﬁcate
issued by the Serpanch Concerned,GREF authorities, BMO Mandi ,PHE and pollution

Control Board renewal of NOC in favour of M/S Ghai stone crusher & Hot Mix plantis
hereby issued

A6 - BoP / 2 Bkzis. ot Rngffcer
A Poornich ~
DT ~ —ol—0F201G oo
Copy for information to the:-
1. Assistant Commissioner Development Poonch,
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OFFICE OF THE EXECUTIVE ENGINEER PWD (R&B DIVISION
POONCH

TO WHOM IT MAY CONCERN

This is to Certify that this office has no Objection, if
M/s Ghai Stone Crusher & Hot Mix Plant having its Proprietor Darshan Singh
S/o Late Isher Singh R/o Bawali Nangali Sahib Installs/Proposes Hot Mix Plant/

Stone Crusher at Village Gundi, as the Proposed site is Located at a distance

of 1.0 Km away from the main road & the nearest habitation.

vE Engineer,

‘NO"éfla/C‘&//"lW el
i LIl
B oondh

Copy to:-

1. M/s Ghai Stone Crusher & Hot Mix Plant having its Proprietor Sh. Darshan Singh
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OFFICE OF THE BLOCK MEDICAL OFFICER HEALTH AND FW MANDI
Phone No.01965227969

Email: - bmoofficemandi@gmail.com

TO WHOM IT MAY CONCERN

: i R/O
Certified that this office has no objection if S. Darshan Singh Ghai 5/0 S. Isher Singh Ghai R/
Nangali Sahib install Hot Mix Plant and Stone Crusher at Village Gundi (Poonch)

NO/BMO/M q;
Dated N\‘D()'ﬁlc}

Copy to the:-
1. 5. Darshan Singh Ghai S/O'S. Isher Singh Ghai R/O Nangali Sahib for information.

2. Dffice “iles for record.
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Government of Jammu & Kaghmir

Public Health Engineering Division Poonc'h
Phone / Fax No.01965-220282, E-Mail: xenphepoonch@qmall.com

To whom it may concern

As reported by the Assistant Executive Engineer PHE Sub

Division Poonch vide his No. PHE/CSDP/66 dated: 12-06-2019, there is no pipe
/ any asset of PHE Department can be affected at proposed site due fo
installation of stone crusher / hot mix plant at village Gundi Kankote by the

applicant.
Hence no objection certificate is hereby issued in favour of the
applicant.
No: - PHEP/ \™S5D) l
Dated:- '\\\,\@g-ﬂpw\ httas—s>.
Execufive Engineer 14-06°1% |
Publi thEn [Si
Ty

i

Copy to.- Y
1. S. Darshan Singh-Ghai S/0 S. Isher Singh Ghai R/o Village Bawli,

Nangali for information.
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OFFICE OF THE

Zonal Education Officer
Nangall (Poonch)

5\92_32-00’}—

Ref Mo :« Date.f’?,. wrnavdeevm

(NOC)
(ot M Tnal u_écq Jhan o @E(}euhww
Lo A /méa‘é\ua&ww of Alone  Chasher
al- W)zj' kamkcrt b pes. ﬁmf)”ﬁ/‘% Jeezedvad
%mm g B QDWL Mg &by Hence

%@w vy ﬁﬁyﬂ% e ﬁé"#yrw
/””" LA

11", F1
zom@e&%&m OFFICER
NANGALI(POONCH)
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Government of Jammu and Kashmir
Department of Geology and Mining.

FORM-B
(See rule-5)

Standard Form for License for operating Minor Mineral based
Unit/Plant/Crusher

Whereas M/S Ghai Stone Crusher has applied for the License to operate
Existing Stone Crusher over an area of 12 Kanals in Khasra No 3064 of Village,
Gundi Sher Khas _Tehsil, Haveli District, Poonch for a period of 05 years
under the provisions of Jammu and Kashmir Minor Mineral Exploitation and

processing Rules, 2017 and has/have deposited an amount of Rs. 20,000/= (Rupees
Dwenty Thousand Only) as application fee.

License is hereby granted to M/S Ghai Sicite Crushes to operate the
Existing Stone Crusher in Village, Gundi Sher Khas _Tehsil_Haveli District,
Poonch _during period from [5./1.2018 to 14.11.2023 subject to Permanent
Registration from DIC, NOC from Dy. Commissioner concerned, consent from J&K

State Pollution Control Board, Licensee shall procure raw material from Legal

Source and conditions given below:-

1. The licensee shall observe the provisions of Mines and Minerals (Development and
Regulation) Act 1957, Forest (Conservation) Act 1980, Environment Protection Act 1986,
Jammu and Kashmir Water Resources (Regulation and Management) Act 2010, J&K
State Fisheries Act, 1960 and the rules made thereunder.

2.The License is issued without prejudice to any other law applicable to the Unit/Plant/area
from time to time whether made by the Central or State Governnnt; or any other
Competent Authority

No:- 185/MCC/DGM/License/18/ Y7o~ [/
Dated:-/4.11.2018

SrROkE - (L)
\ &R G N,
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79 Road Constr Coy(GREF)
PIN-830079
C/O 56 APO

2072/HMPI 5 1 E2 g May 2018
N/s Ghai Stone Cruslhier & Hot Mix Plant,

Prop: Darshan Singh, Vill- Gundii,
Tehsil: Haveli, Distt: Poonch(J&K)

ISSUE OF NO OBJECTION CERTIFICATE

Dear Sir
1. Reference to your letter No. Nil dated 29 May 2019.

2. ltis certified that there is no objection to operate Stone crusher & Hot I\./liX.Planlt bﬁ’
M/s Ghai Stone Crusher & Hot Mix Plant, Prop: Darshan Singh, Vill- Gundi, Tehsil
Haveli, Distt: Poonch(J&K) from this uniti.e. 79 RCC (GREF).

/

(Gouram

EE (Civ)
Officer Commanding

o SN
. RN
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ANNEXURE P/10

Gobernment of Jammuy & RKRaghmir

OFFICE OF THE DEPUTY COMMISSIONER POONCH
Tel No.01965-220333  Fax No.01965-222363  E-Mail: dcpoonch@gmail.com

No:- DMP/J/2416~19
Date: - 2108 — 2019

NO OBJECTION CERTIFICATE
=2 e LUN CERTIFICATE

S. Darshan Singh S/Q S. Isher Singh R/O village Bawali Nangali, Tehsil Haveli,
District Poonch has applied for installation of Stone Crusher & Hot Mix Plant under
name and style of M/S Ghai Stone Crusher & Hot Mix Plant in the land bearing Khasra
No: 3064 situated at Gundi Sher Khas, Tehsil Haveli, District Poonch.

Based on the NOCs obtained from BMO Mandi vide No: BMO/M/95 dated: 14-
06-2019, Executive Engineer, PHE Poonch vide No: PHEP/1362 dated: 14-06-2019,
BDO Poonch vide No: BDOP/821 dated: 01-07-2019, Officer Commanding 79 RCC
(GREF) vide No: 2072/HMP/59/E2 dated: 24-05-2019, Director, Geology & Mining
Department vide No: 185/MCC/DGM/License/18/4705-11 dated: 16-11-2018, J&K
State Pollution Control Board consent No: SPCB/digital/1801689422 of 2018 dated:
04-11-2018 & No: SPCB/digital/ 18016301342 of 2018 dated: 13-03-2018, DFO Poonch
Forest Division vide No: PFD/NOC/737-38 dated: 14-06-2018, AD Fisheries vide No:
ADF/P/260-61 dated: 06-06-2006 and other allied departments, this office has no
objection if the stone crusher and Hot Mix Plant is installed in Khasra No: 3064

situated at Gundi Sher Khas, Tehsil Haveli, District Poonch subject to adherence to the
prescribed norms/conditions.

(Rahul Yadav) 1S
nBgputy. Commissioner
- -80Qneh
Copy to: - G&\f&' S
L. Sr. Superintendent of Palice, Poonch for information.
2. General Manager, DIC Poonch for information and nfaction under norms,
3. Tehsildar Haveli for information.
4. 5. Darshan Singh S/Q S. Isher Singh R/O village Bawali Nangali, Tehsi| Haveli,
District Poonch for information.
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ANNEXURE P/11

Y

GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE GENERAL MANAGER
. DISTRICT INDUSTRIES CENTRE O6~CH:

APPLICATION FORM FOR PERMANENT REGISTRATION AS SMALL SCALE INDUSTRIE 3
CATEGORY: SSI-1, ANC-2, SSE-3, TINY-4
Boxes marked (*) to be filled in by office

IDIPERMANENT REGISTRATION NO. & DATE  [6]2] o[ 10[] [G1L lsj' L4710 l3'l9 E2
Write If transferred from DGTD [T
., LNAMEOFTHEUNIT | mi¢ laTu[A]L] [s]T]e

ueogiermey e[/ TT] 1

MAREEED
- TT LI
P Bl 2] e el [ s T
| Tale 1L el T LT
fllfllllllll

FACTORY: T
AN ] o] <[] (nl=

(WITH-PIN CODE)
| [[eTaT IaleTelalna [ [ [Fdodre]n
[TTTTTTTTT]

L L] ]
NN

#]
]

OFFICE:

|
-
|

| | 1]
(T 11]

/2. TELEPHONE: o ‘ - '
. ' - Llglgltla]-UglalrleTs]
FACTORY:
LTI TTTTITT

. OFFICE:

igﬁ(yommmmm OO
| EENnaE ]

4. (I) WHETHER LOCATED IN APPROVED
INDUSTRIAL AREA/ESTATE? YES-1/NO-2 []
¢.g. SIDC/IDC/Co-op IndL Estate/Others (Specify)



APPLICATION FORM FOR PERMANENT REGISTRATION AS SMALL SCALE INDUSTRIES

282

;%%

GOVERNMENT OF JAMMU AND KASHMIR
OFFICE OF THE GENERAL MANAGER

. DISTRICT INDUSTRIES CENTRE OSANCH:

CATEGORY: SSI-1, ANC-2, SSE-3, TINY4
Boxes marked (*) to be filled in by office

ID/PERMANENT REGISTRATION NO. & DATE  [6]2] 0[]0/ IGIHSJ' I “3,01319 E=

Write if transferred from DGTD EI:I

1. NAME OF THE UNIT
(NBLO(_:KLEHERS)
2. COMPLETE POSTAL

ADDRESS
(IN BLOCK LETTERS)

FACTORY:
(WITH-PIN CODE)

OFFICE:

¢ 2. TELEPHONE:

FACTORY:

. OFFICE:

m1g

3, PROVISIONAL REGISTERATION NO,

& DATE:

4. () WHETHER LOCATED IN APPROVED
INDUSTRIAL AREA/ESTATE? YES-1/NO-2
¢.g. SIDC/IDC/Co-op Indl. Estate/Others (Specify)

el [c]e]u]eln

EH L] InjgHg lede (U] (S (R
1A R pOlNL.H

INEEENEEEEND

G| Ulub | MM 8| Tle| (MF

Lt’ﬂ-'boﬂ'-nua'i. i .Pcorlc!-!

| (I T T IITT]

'ﬂ‘b‘
(T IIIITT]

RPN
B EEEEENEREEN)




IF NOT THEN: -
A) WHETHER LAND IS CONVERTEDTO

NON-AGRICULTURAL USE FOR INDL.
PURPOSE.YES-I/NO-2”

B) WHETHER NOC OBTAINED FROM LOCAL

~ COMPETENT AUTHORITY.,
 YES-U/NO-2/(PL.ATTACH COPY OF THE ORDER).

NOC OBTAINED FROM POLLUTION CONTROL

— e Bl e ————— e e

(H).
BOARD.YES-1/NO-2/NOT APPLICABLE3
(PLEASE ’é'ITACH THE COPY OF THENOC)
() (s) WHETHER REGISTERED UNDER THE

DEPARTMENT OF COMPANY AFFAIRS?
YES-1/NO-2

(B)nwﬁ% REGISTERATION NO.

5. WHETI{ERTOBEREGISTEREDASANCIILARY?
YES-1/NO-2 (IF YES, FILL ANNEXURE-1)

6. INVESTMENT IN FIXED ASSETS

M  LAND AND BUILDING (Rs)

A)  PURCHASE VALUE

B)  IFRENTED, STATE ANNUAL RENT

(03] IFON LEASB,STATE ANNUAL LEASE AMOUNT .

——

. PLANT & MACHINERY (PURCHASE VALUE

{(Rs)

INFORMATION SHOULD BE FILI.ED IN APPEND]X “A”

POLLUTION CONTROL EQUIPMENT ®s)
(V) OTHERFIXED ASSETS(Rs)
TOTAL:
7. EMPLOYMENT:

(D  MANAGERIAL,OFFICE & STAFF

(M  SUPERVISORY & WORKERS.

TOTAL;

8 NATURE OF INDUSTRIAL ACTIVITY
MANUFACTURING/ASSEMBLING-01/
PROCESSING-02/JOB WORK-04/REPAIRING/
SERVICING-08.

BNBEERGHE
[T Hellel-s]

[T =HbLLR]




710,

- ). Repairing & Service

) 9-WHE'I'HERR.EGISTEREDUNDERTHEFAC’RORY‘ACT.? e 12

11 WHETHER PROCESS OF MANUFACTURING IS

12.WHETHER EXPORT ~ORIENTED YES-I/NO-2 2+

R B 11, _ !

-
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s

YES-1/NO-2

V

10POWER (CONNECTED .
(IEP=0795 KW) LOAD).  HRRW 4 + ?LV .

- CONTINUOUS PROCESS YES-1/NO-2

13, CAPACITY (on single shift basis)

SNO. ITEM PRODUCT UNITOF. © .. "UNIT - . -~ ANNUAL INSTALLED CAPACITY

1 2 . (AasICC) .

CODE ~  QIY. . .CODE. .- QTY.

VALUE(RS)

7.

(MANUFACTURED ITEMS:
(with NIC Code) :

| ESGEERARD

Cwend g a8

1'("LL’SH’N4%'L.:.lfl-."l;_l.5'||ﬂ_. I

TTIT ]

2. - S-(ON-E’ DO ~la

L [

e

(1)SUB TOTAL

EERERENE

EENEN
EEREN
EEEEN

(i) SUB-TOTAL, ~~ "

" TOTAL @y+1D) : . SR 7N
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(iif) NO.OF SHIFTS NORMALLY OPERATED ONE-I/TW 0-2/THREE-3 @ @

14, DATE OF COMMENCEMENT OF PRODUCTION mnl:.‘lﬂﬂil

15. TYPE OF ORGANISTION . - N
PROPRIETORY./PARTNERSHIP-2PRIVATELTD.-3/ - | a8
COOP SOCIETY-4/OTHERS-5 _

16. WHETHER APPLICANTIS . =z

@  SCST-2OTHERS3 ‘ : ‘ :

@) ~ WOMAN-I/EX-SERVICEMAN-2 '
(I). . GRADUATE ENGINEER-1/DIPLOMA HOLDER-2/ . g
. TECHNICIAN-3/ARTISAN:4/OTHERS5 - - :

(V) EDUCATED UNEMPLOYED; YES:1/NO-2

(EDUCATED UNEMPLOYED IS ONE WHO IS SSC/ ,
ITI PASSED& BETWEEN "THE AGE GROUP OF 18-35 : -1
YEARS AND SEEKING. EMPLOYMEN'D .

."

17. DETAILED PARTICUEARS OF-OWNERS

SL. { NAMEOF | STATUSIN SEX | WHETHER | COMPLETE | WRETHERHAVING | WEETHER ) WYES
3 ) | X ADDRESS ANY INTEREST IN OWNING INVESTMENT IN ALLSUCH UNITS
ER/DIREC “} PARINER-2 OTHERS-3 INDICATEB STATUS INANY
TOR MG. DIRECTOR -3 CODE OTHER SSI
. .| MANAGER-4 DIRECTOR -1 UNITUIN
SHARE HOLDER-S M3 HUNTRY
. ) NOT APFLICABLE -4 NY?-;
RES DMfl?M ] . l%m[fq ” . )
Orlg o e R P 7R 5 [T 1]
7 : f'f_;'ff" w‘ N b l IJ :
[ TA !
HEREREE
HEEEEEER
ENEEEEN
HEEEEEE
18. ANNUAL REQUIREMENT OF RAW MATERIALS
SNO. NAMEOF ITEM TYPE UNIT UNIT QUANTITY VALUE
RAW " CODE IMPORTED-1 OF CODE REQUIRED (Rs)

mmm INDIGENOUS-2 OTY.

1 Howe  [HIT/15T8) [ O [(ETYddelele] -
[T O O OO
E LT T (1] [T 111 [

<4 [TTT1] [ o1 O




10.

11

12.
13.

14,

R

]

[]
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(TTT0] [[IIL[[T]
OO
[ITTD [T
(T 11 [JIILIITT]
[T [TITTTLT]

19, NAME OF THE PERSON TO BE CONTACTED FOR INFORMATION § Wg"ﬁ"\‘”j(ﬂ'?/
_fho ppl e
2. TELEPHONENO, 24/91 455722

1, DESIGNATION:

20. DECLARATION

1/ WE HEREBY AFFIRM THE FOLLOWING:

i)

if)

that as at the time of perﬁﬁm registration the investment in plant and machmery in. thc1m1t shall not exceed the
limit specified by the' govemment for the small scale industry; -

this unit is not owned, controlled nor g subsidiary of any other medium/large scale undertaking:

assistance to procure capital goods,components,raw materials and other inputs will be regulated, subject to the
satisfaction of registration authoirty,in accordance with policies and procedures notified by the government from time

adequite steps shall be taken to the satisfaction of government in regard to process hazards for ensuring the safety in
plants. The adequate steps taken ;;vould be established to the satisfaction of appropriate authority;

adequate steps would be taken to prevent air, water and soil pollution. Anti pollution measures have been installed
which conform tg the affluent emission standards prescribed by the competent authorities;



T 287 Y

prescribed or will prescribe;

vi) I /we agree.to abide by all conditions which the registration authority have
¢ and belief.

vii) I/ we declare that all information given in this form is trug and correct ta the best of my/our knowledg
© (2) ()1/weundertake to obtain lpcation clearances for setting up of the unit from the conccmzd Authorities;
(i) the responsibility for obtaining all statutory clcaranccslpermxts/regsu'atlon will lic on me/us

PLACE; & sendd, - : '
DATEﬁ'L.—f—!’_'] PR : ' PML“ S«y{

. SIGNATURE OF THE APPLICANT
(AUTHORISED PERSON)

'C“'ﬂ 2. ehA o Lirctn)
g{ g (gLa,Qme

W“’”""

lNAIvIE]”IN,B“IZOCKLéTI.‘ERS
pERMANENfREGIéTﬁAﬁQﬁNo.' c | ‘ 1ol 7o H 8§ & 1S
ALLOTTED AND DA’ . ' |

™ (T [[3[6[RGH]

SIGNATURE ISTERING AUTHORITY - o
Ns Dief] P}z 591897 - > \%/ e

D’k .2}/6®‘< ‘Lav'?»
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO.653/2024

IN THE MATTER OF:

Yasser Farooq Khan. .... Applicant
Vs.

Union Territory of Jammu

& Kashmir &Ors ...Non-Applicants

AFFIDAVIT UNDER SECTION 65B OF THE INDIAN

EVIDENCE ACT, 1872,

I, Prabhjeet Singh Ghai, S/o Sh. Darshan Singh Ghai, aged
above 39 years, R/o Ward No. 8, Nangali, Bawali, Poonch,
Jammu &Kashmir,-185101, Legal Representative for M/s
Ghai Hot Mix Plant, Poonch, Jammu, do hereby solemnly

affirm and state as under herein:

1. I being the deponent/Respondent No. 15 is well

conversant with the facts and circumstances of the

e oo ="
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%7/

present case, hence I am competent to swear this
affidavit.

I have filed digitially printed copies of the

following;:-

a) the screen shots of google earth
dated 10.09.2024,

b) print outs of NOC’s issued inn
favour of Respondent No.15 by
Respodents No.1-5;

c) print outs of photographs of the
Shiromani dera gurudwara, Poonch,
Jammu;

d) print outs of trees planted around
the boundary of M/s Ghai Stone
Crusher Plant, Poonch, Jammu;

e) Print outs of Government Middle

School, Poonch, Jammu;
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Q;?

f) Print outs of Government Primary
School, Poonch, Jammu;

g) Print out of Kidzee School, Poonch,
Jammu;

h) Print outs of Government Middle
School, Konkote, Jammu;

1) Print outs of Renewal Application
for Respondent No.15 for CTO;

j) Digital Print outs of NOC from

Zonal education department
along with the written statements

The same are generated from my mobile phone of
Iphone 12 pro make, in blue colour 128 gband are
the true extract of the data in the aforesaid electronic
records. The digital records/electronic records are

kept securely and in my dominion.
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The digital records/electronic records copies of the
records maintained in the ordinary course of
business.

I further certify that the contents of the printed form
of the electronic records are identical to the digital
records/electronic records and primary copies are
retained in its original form in my phone, sans any
distortion whatsoever, in its accuracy of contents as
retained in its original form. I certify that I shall
present my aforementioned mobile phone before this
Hon’ble Tribunal as and when directed.

I say that the NOCs, Licenses etc., issued by the
concerned authorities of Jammu and Kashmir are
maintained in office computer and filed in the
printed form before this Hon’ble Court are taken out

from the digital records/electronic records.
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7. That further the present declaration-cum-affidavit is
also in sufficient compliance of Section 65B of

Indian Evidence Act.

8. That the present affidavit has been drafted by my
counsel on my instructions and the contents of the

same has been read and explained to me, which is
DEPONENT
Do o

Verified at New Dethi on this day of September,

true and correct.

YERIFICATION:

2024 that the contents of the above affidavit are true
and correct to the best of my knowledge and belief

and nothing has been concealed therefrom.
AN g L
....... s Priiest Loy | gt

and vilnessed B R VO SO : DEPONENT

Presented the affidavii hefore me DEPEOMENT

[DENTIFIED BY
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INTHE COURT OF ..... 1dalomal 4\12&5« Toumed | 4ol N\

.............................................................. SR Tt Souibrod NI
Suit/Appeal No’gg}z%z—q ................................... JURISDICTION of 202

inre:- ] )
@0!‘ é\y]‘ (‘{Mw (Ao Plaintiff{s) /Appelani(s) /Petitioner(s) /Complainant(s)

VERSUS

ceree ..@mdwﬂcspﬁgm(q’)lwcd @,

thesg present shall come that legc. 0L f o SRR RN s S
o pady

...........................................................................................................

LA 0\1\ %) MT*’GL—

KNOW ALL to who

The above named. {. do hereby appoint

HANCY WADHWA KARAN JEET SINGH NANDINI JUNEJA
(ADVOCATE) (ADYOCATE) (ADYOCATE)
(D/840/2015) (JK-53/2017) {D/4501/2023)
8376887857 7006239075 880082791? )
Office:- §-29, Rajouri Garden, Office:- S-29, Rajouri Gar'dcn,
New Delhi— 110027 New Delhi - 110027

(herein after called the advocate/s to be my/our Advocate in the above noted case authorize him:- §

To act, appear and plead in the above-noted case in titis Counrt ar in any other Court in which the same may
be tried or heard and also in the appellate Court including High Court subject to payment of fees separately for each

Court by me/us. 6}
To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions review,

revision, withdrawal, compromise or other petitions or afTidavits or other documents as may be deemed necessary or §

proper for the prosecution of the said casc in all its stages subject to payment of fees for cach stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit 1o arbitration any difTerences or disputes that may arise
touching or in any manner relating to the said case.

To take exccution procecdings. .

To deposit, draw and receive monthly cheques, cash and grant reccipts thercof and ;;% \‘!‘ other acts and
things which may be necessary to be done for the progress and in the course of the proscculionf’/ Re.

To appoint and instruct any other Legal Practitioner authorizing him to exerr>~ - whority hereby
conferred upon the Advocate whenever he may think fit to do 5o and to sign the pov~ ’}

And I/We the undersigned do hereby agree to rectify and cont - c.O‘)?SL%“
substitute in the matter as my/our own acts. as if done by mefus to all in=" « Wl

And I/We undertake that I/We or my/our duly authorised ag
inform the Advocate for appearance when the case is called.

And I/We the undersigned do hereby agree not to hold the ad:\. —unsible for the
result of the said case. N ’

The adjournment costs whenever ordered by the Court shall be of the . nich he shall receive and retain
Tor himself.

And /We the undersigned to hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is
paid up. The fee seitled is only for the above case and above Court. //we hereby agree that once fee s paid, /We will not be

entitled for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall
be paid again by me/us.

IN WITNESS WHEREOF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on lhis.........’...' ............. day of ? creeeenn.202

Agcepted subject to the terms of the fees. ’ Y “(‘Jj lli Qﬂ \x
Client Client

1identify the signature/thumb impression of the helow mentioned person,
Wha has heen sipned in my presence. The Clieat.

Advocate
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M/S GHAI STONE CRUSHER

PROP:- DARSHAN SINGH

VILLAGE GUNDI TEHSTL HAVELI DISTRICT POONCH
E-mail:- darshansingh6802@gmail.com
TIN NO:- 01361184258 MOB:- 9622855049
G65TIN:- 01AVBPS3051M1ZP 7006736046
Ref No:-£2$ 6 Dated:- [o-°7- 2=34

CERTIFIED TRUE COPY OF THE EXTRAZCTS OF THE MINUTES OF THE
MEETING OF THE PARTNERS OF M/S GHAI STONE CRUSHERS AND M/S GHAI
HOT MIX PLANT HELD ON 10.09.2024 AT VILLAGE GUNDI TEHSIL HAVELI
DISTRICT POONCH 185101, JAMMU.

Legal Matter:

“RESOLVED THAT”in the supersession all the earlier resolutions passed by the
Partners, following person is hereby authorised to institute and defend legal
proceedings of all nature whatsoever, i.e., suits, appeals, revisions, review,
application, writ petition, special leave petitions, arbitrations for and/or on behalf of or
against the M/s Ghai Stone Crushers and M/s Ghai Hot Mix Plant.

PRABHJEET SINGH GHAI

The aforementioned person is further authorised to enter into agreement for and
agree to appoint arbitrators and to refer disputes to arbitration and to sign, verify and
file pleadings plaints, written statement, replications, applications, rejoinders,
affidavits, evidences etc., and to appoint and discharge advocates; are further
authorized to institute complaints of offences including matters listed before National
Green Tribunal, New Delhi and other competent authorities in other jurisdictions. He
is also authorized to make statements and to settle/compromise/withdraw the legal
proceedings/ disputes/ complaints and /or apply for execution of any order/decree
and to take all the steps in that regard and receive money/ payments/ other things
and to give valid discharge/ receipt of the same and generally to all the other
acts/deeds and things in the connection of the above.

M/s Ghal Stone Crusher
Mmf%

PARTNER/DIRECTOR
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R15 written statements A
me 4:16 PM @ (_‘ ves

o to guptaassociatesimu@gmail.com .

Sirf/masm

PFA, the captioned.

Thank You,

Hancy Wadhwa
ADVOCATE

S-29, Rajouri Garden, New Delhi-110027
8376887867

Yasser Farooq Khan
2 final R 15 21.11.20...

QL ror



	INDEX
	Written Statements/Reply on behalf of Respondent No. 15 along with accompanying affidavit.   Pg.  1-42
	List ofDocuments with documents  Pg. 43-80
	Annexure-P /1 True copy of certificate dated 22.01.2016 vide No. DCP/AS/37AS/374 AssistantCommissioner Land Acquisition Poonch,Jammu. pG. 46
	Annexure-P /2 True copy of NOC of Divisional ForestOfficer Haveli, Poonch vide order No.PFD/NOC/737-38 dated 14.06.2018
	Annexure-P /3(Colly).True Copy of NOC dated 10.05.2016issued by Manager, Shiromani Dera ShriSant Pura Nangli Saheb Poonch, Jammuand Kashmir along with colouredphotographs of Shrimani Dera  Pg. 48-49
	Annexure-P/4True copy of site plan of Mis Ghai HotMixed Plant. at Poonch at Jammu and Kashmir  Pg. 50
	Annexure-P/5(colly)True colour copy of screenshot of GoogleEarth pertaining to Government MiddleSchool, Bawali, Nangli, Poonch, Jammualong with colour photographs of theschool   Pg.  57-57
	Annexure -P/6 True colour copy of Google Earth pertaining to KidZee School along with Google Setellite Photos Pg.  58-60
	Annexure P/7 True Copy of screen shot of applicationNo. 4754006 for CTO renewal by Respondent No.15   PG.   61
	Annexure-P/8(Colly) True Copies of NOC received fromGovernment officials of Jammu and Kashmir   PG.   62-68
	Annexure-P/9 Coloured photographs of trees plantedaround the boundary of the Hot Mix Plant.   Pg.  68-72
	Annexure -P/10 True copy of NOC No. DMT/J/2916/19 dated 31.08.2019   Pg.   73
	Annexure P/ 11 (COLLY)True Copy of permission from office ofDistrict Industries Centre, Poonch, videno. DICP/PMT/7008/897 dated22.2.2007.  Pg.  74-80
	Affidavit U/s 65B ofIndian Evidence Act  PG.  81-84
	Vakalatnama & Board Resolution   Pg.   85-86
	Proof of service Pg.   87

